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Il TEE CEITEAL ADMINISTFATIVE TRIBUMNAL, JAIPUF BELCH, JAIPUR.

0.A e . 1530/94 Date of order: 15.5.1996

Union of India & Anr. : Pespondanta

Counsel f£or the applicant

Mr.S.lumar
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Mr.M.Rafig : Counsel for the reapondents
CORAM:

Hon'ble Mr.oO.P.Zhavrma, Administrative Member

In thiz application under S2c.19 of the Administrative
Trikunala Acik, 1925, Zhri Ganga Singh has praysd Lhakt the

d to finalisz the <claim of the

it

rezpondents may be Jdirvect
applicant regavding fization of pay as Driver and mak: paymsat

of avvears, pending sanction thersof Ly the Failway Board and

alzc grant him all consequenitial benefits incloding payment of

2. v The case of the applicant iz thzt h: was initially
appointed on the post of Clzansr in th: FPailwayzs on 11.9.1946.

He Dbecame Driver Grade-B wee.f. 20.5.1967. He was howsver

vide crder dated 11.2.19%63 passed in a disciplinary procesdings

initiatsd against him. The Civil Cowrk Jdismiszsed the suit of

s

the applicant =zgJainst his reversion but the Appellate Court

allowzd the applicant's appe=l holding that the applicant was
enticlzd to continue on the post of Driver 6Grade-B w.=z.f.

L2 izzuszd accordingly (Annx.Al
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1zinst  the

51}

()

Aated 25.1,1972). Thz respondants £ilzd appeal a
id ovder befors ith:z High Cowrt hut it was dismizzed.
Therzafter, the applicani ©€ilsd an execution application which

was tranzaferred to the Trikbunal and was digpoesed of vide ocrder

datzd 2.2.22 (Annz.A2) passed in TJANG.1719/26 by the Jodhpur




Bench of the Tribunal. In th:
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that ths applicanﬁ had appeavred hbeifore the
statzd that = zum of Fs.26000/- had =zalready bezen paid to him
hut the rezpondents had not paid the ramaining amount. The
rzspondents had undzrtaken to pay the remaining amount by
2.4.1935., The Tribunal thsre upon divectsd the rezpondents to
pay the remaining amount by the aforezaid date. The applicant
was qiven liberty to f£ile a fresh application/petition if
payment  was nok paid Ly
applicant was informsd by th:s rezpondznts that for payment of

th: ramaining amount of avrsars as aforéesaid, sanction of the

oard was being obtainzd since records were not
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availables., Haowever, no payment haz bzen paid to him o far. The

respondsnt No.2, i.&. The Diviszional Manager, Western Railway.,

1 L2r

i
i

Fota Divizion, Uwota, had informzd ithe zpplicanit vids

W

dated 14.11.94 (Annx.A6) that the matcter rvegarding refization
of the applicant was keing examinaed =and the result of such
examination would ke incimested to him in duz course. He has
howevzer, hzard nothing from tke'respondents in the matter.

3. The reapondsnts have not £ilsd any veply to thse O0.A.

. We havz heard thz lzarned counzel for the parties and
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to that of Shunter fvom January 1976 to 30.9.1922, on which
date hz vetirasd on superannuacion. In visw of the ovdzre passsed
Ly the Couris, the applicanc iz dzemsd to have hesen wrongly
. /

reverted Lo the lowzr peost Auring this period and thersfore his

s

pay for this pericod iz reguired to bhe vefiwed in the post o

C
=

Driver Grade-R. The dizpute, therefors, is about paymentc
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arrzars on vefization of the applicant
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Driver Grade-B for ithe periocd from January 19




This pozition i3 not disputsd by ithe leavrned counssl for the

respondanta. Payment of Fe.36000/- has alrezady besn received by

the applicant as not

il

A in the Tribunal's ovdey Annx.A2 daked
8.2.88. Thz rezpondents ave now divected to vefix the pay of

the applicant on the post of Diviver Grade-B fovr the aforesaid

S remaining payment of arrvrears i.e.

seriod and maks payment

the Adifferences betwsen the pay to ke given on veiization as

(1]
—
]
o<
~
iy
=

reduced by the pay already given te the applicant in ths

post and as further reduced by the amcunc of Fs.36000/- already

raid to him. The respondsnits shall vefixz the pay and male

our

=

payment of diffzrence to ths applicant within a period of i
months from the date: of the vecsipt of a copy of this order,
failing which thsy shall ke vequived to pay intesrest at the

rate of 12% per annum after the exzpivy of «l

1O
)

months till the Jdake of paymenic. Th

accordingly with no ordsr as to costs.

Member (Judl). Member (Adm) .
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